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The case of the tctit/oner that he was

appointed as a Bearer on casual ''jasis ' . i ~ 1.5.1991

in the departmental canteen of ^ ^ulanc Medical

College and associated hospitals. 'n

different spells to wotk in the said Cc.nt? The xc.

spell commenced from February, 19J3 • he is

continuing to work till today. "iled a

representation with the respondents ~ ^ stating
that his juniors have been appointed r . n.ar basis

He prayed in the said representation t' - • a ser 'i

may also be regularised and the sa] n was ot

paid also be paid. This represer t -• is still
pending with the respondents. In > la OA
it has also been stated that the r gulai p tment of
the petitioner is under consider "i^n of the
respondents. O

.ar basis
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2. In view of the above circumstances, we consider

it fair and proper to dispose of this O.A. with a

direction to the respondents to pass final orders on

the representation of the petitioner and to communicate

him the same within a period of three months from the

date of communication of this order. If the

regularisation of the services of the petitioner is

under consideration, a decision in that behalf be also

taken on priority basis. Learned counsel for the

petitioner also prayed that in the meantime the

respondents be directed not to terminate the services

of the petitioner as Bearer in the departmental

canteen. We have considered the submission of the

learned counsel and are of the view that since the

representation of the petitioner is pending with the

respondents and his case for regular appointment is

also stated to be under consideration, we decline to

interfere in the matter at this stage. The petitioner,

if aggrieved by the final order passed by the

respondents, shall be at liberty to agitate the matter

in appropriate proceedings in accordance with law, if

so advised. The O.A. is disposed of at the admission

stage itself.

3. A copy of this order along with the petition be

sent to the respondents.

( J. P. Sharma
Member (J)

J,L
( I. K. Rasgptra )

Member /(A)


